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Mr. Speaker: It has been brought 
to my notice that an honorary Docto-
rate has been conferred upon our hon. 
friend, Seth Govind Das. Therefore 
sInce day before yesterday I have 
been calling hem as Dr. Govind Das. 

Shri S. M. Banerjee: From which 
University? 

Mr. Speaker: From the Jabalpur 
University. It is rather difficult to 
get honours from one's own place! .... 
Next question. Mr. Sharma. 

Shri D. C. Sharma: Why not you 
give a ruling that everybody will be 
called Shri So-and So? You gave a 
ruling last time that ever body would 
be called by the word Shri and not 
Dr. 

Mr. Speaker: I will again call him 
Mr. Sharma. Or, is he also' a Dr.? 

An Ron. Member: No, he is a pro-
fessor. 

Mr. Speaker: Very well, Professor 
Sharma then. 

Shri D. C. Sharma: When I first 
came I used to be called Professor 
D. C. Sharma. Then you said that 
everybody would be called Shri So-
and-so. Now are you going to change 
that practice? 

Mr. Speaker: All right, if hon. 
Members are particular about their 
titles. 

Redlletion In Eleetlon ExpeDses 

( Shri D.'U.Sharma: , . 1 Shri Bhakt Darshan: 
'412. Soo Rameshwar Tant1a: 

Shri Tangam.ani: 

Will the Minister of Law be pleased 
to refer to the reply given to Starred 
Question "No.' 226 on the 8th August, 
1960 ana state: 

(aj the progress made in consider-
ation of the suggestions made by the 
polLical parties in India for the re-
duction of election expenses by the 
Election Commission; and 

(b) what decision has' been taken 
in this regard? 

The Minister of Law (Shri A. K. 
Sen): (a) and (b). The various sug-
gestions made by the POlitICal parties 
for the reduction of election expenses 
have been carefUlly considered by the 
Election Commission and the Com· 
mission is of the view that the practi-
cal suggestions for reducing election 
expenses are few and their adoption 
is not likely to produce any appreci-
able effect. The Commission agrees 
with the suggestion that the holding 
of large public meetings with loud 
speakers is an expensive item and is 
of the view that restricting the num-
ber of such meetings that any candi-
date or party may hold should be 
feasible. The Government is now 
considering how best to give effect to 
this suggestion. 

Shri D. C. Sharma: When this ques-
tion was put last time, it was said 
that the views of certain political 
parties had not been received. May I 
Jrnow if all the political parties have 
expressed their views and if so, if 
there is any agreement On some of the 
points about these views? 

Shri A. K. Sen: There is hardly 
any agreement excepting possibly 
wi'h regard to the holding of very 
expensive meetings and so on. Each 
party had given certain suggestioIlll. 
But, most of them are so diftlcult to 
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implement in practice thai the Elec-
tion Commis8ion found it absolutely 
impossible to live etrect to them. The 
only possible sunestion which the 
Election Commislion th.iDb it may im-
plement la this question of restrict-
ing the number of upen.ive public 
meetings held for each electlon. They 
are exploring the po.l1l1illti.. of im-
plementing It. 
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Shrl A. K. Sen: What the hon. Mem-
ber says has been the complaint on 
behalf of many persons. Using hun-
dreds of jeeps is punishable, as the 
hon. Member knows under the Repre-
sentation of the People Act. 11 not-
withstandin, that it is employed and 
it is not brought to book, the hon. 
Member knows the difficulty himself 
at implementing any restriction. 

Shrl 'ryagi: The hon. Minister hRi 
just now stated that the Commission 
is consid"ring a proposal to restrict 
the number of meeting~. I wonder if 
the hon. Minister would be able to 
take non-otlicials into confidence .... 

SIlri A. K. Sn: Y ... 

81lri Tya&i: BeeauM, my teara are 
that the mOlt popular party would 
eu1fer In that cue. B"cauae, the 
IDOst popu.lar meetin.. are et the 
party which ;., meat popular in the 
country. 

Shrl A. K. Sen: I have personally 
that in mind. Naturally people know 
that the great leaders of this country 
go about during election time and ad-
dress the bill est meetings. I have 
that very much in mind. This consi-
deration must be borne in mind. 
namely, that the parties which could 
secure the largest meetin,s may not 
.utfer unnecessarily. Theretore, it i& 
necessary that alI sides of public op-
inion should be associated before com-
ing to any final decision . 

Hr. Speaker: May I suggest that the 
Law Minister may advise the Election 
Commission"r to meet the hon. Mem-
bers or leaders of various groups or 
at any rate their spokesmen in the 
Central Hall-I will allow that-and 
have a discussion. 

Shri A. K. Sen: Certainly. I think 
they have had a disCUISlOn. 

Hr. Speaker: With regard to this? 

Shri A. K. Sen: In this .matter of 
election expenses. 11 he has not done 
it, I .hall certainly communicate 
the views of this House that they 
should be asseelated. 

Hr. Speaker: Hon. Members may 
make all the suggestions when there 
is a meeting. Even I would advise 
hon. Members to make in advance the 
suggestions in this regard to the hon. 
Minister. If ;t is poosible, a small 
memo on the Jines on which the hon. 
Minister and the Election ar" thinking 
may be circulated to hon. Members. 
They will come prepared to discuss 
that matter. If after all this there 
is still difference of opinion. I will 
allow a discussion in this Huc,.(C re-
gardin« this matt~r. Not~;"« more. 
!'fen .uestion. 

Se .. lien. __ Mril: Four Hours 
.hould be allowed. 

Hr. Speaker: I will allow four 
hOUr!!. 




